
325 BI/b Introduced CHAITRA 28, 1891 (SAKA) Bills Introduced 326 

SHRI I. K. GUJRAL: It will be 
sbot in Mysore. 

MR. SPEAKER: You caD also 
witness the shooting. 

16.18 1m. 

CONSTITUTION ~  

BILL" 

[Amendment of Article 39 (Bill No. 33 
of 1969)] 
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MR. SPEAKER : The question is : 

"Tbat leave be gran ted eo intro-
duce a Bill furtber to amend Ibe 
Constitution of India" 

The Motion 11"0. Adopted 
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CONSTITUTION (AMENDMENT) BILL· 

[Amendment of Article 39 (Bill No.3] 
of 1969)] 
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MR. SPEAKER: The question is; 

"Tbat leave be granted to intro-
duce a Bill further to amend tbe 
Constitution of India" 

The M<>tion WQ3 adopted 
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IDENTITY CARD BILL • 

,,1 ~ ~ lfmft (irn) 
~~ ~~ r  
~  ~-  'JITU ~ t 
foro: ~ w. crr.r ~ 'lit ~ 

~~ r  
MR. SPEAKER : The question is : 

"That leave be granted to intro-
duce a Bill to provide for tbe issue 
of identity cards to all tbe voters" 

The Motion wa. Adopted 

-it ~ ~ 1tmiI" : ~ 
~  ~ fq;flrlfi 'lit om !lim i I 

SALARIES AND ALLOWANCES 
OF MEMBERS OF PARLIAMENT 

(AMENDMENT) BILL' 
(Amendment of sections 4, 5, etc.) 
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MR. SPEAKER ; Motion moved : 
"That leave be granted to intro-

duce a Bill further to amend the 
Salaries and Allowances of Mem-
bers of Parliament Act, 1954", 
SHRI S. M. BANERJEE (Kanpur) : 

It is my painful duty to oppose tbe 
introduction of this Bill. Let not Shri 
Barupal or anybody else in the House 
misunderstand me. 

SHRI SONAVANE (Pandharpur): 
Was it painful for him to accept tbe 
enhanced salary ? 

SHRI S. M. BANERJEE: i am 
one of tbose who are already suff-
ering. I was a Cbild of adversity and I 
am still facing the same adverse circums. 
tances (Interrputions). 

You remember that a Committee was 
appointed under your guidance whicb. wellt 
into this question and submitted a rePort. 
The representative of my group, Shri 


